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1.  Report in the matter of O.A No. 1139/2024 Jagveer Singh Vs. State of Uttar Pradesh 

in compliance to Hon’ble NGT order  dated 19.11.2024. 

 

2.  Annexure- 1 A copy of Hon’ble NGT order dated 19.11.2024, in O.A No.1139/2024.  

3.  Annexure- 2 A copy of GST Registration Certificate   

4.  Annexure-3 A copy of Project Proponent applied dated 17.11.2024 for retail outlet of 

HPCL.  

 

5.  Annexure-4&5 A copy of Selection Letter and Letter of Intent (LOI) dated 26.02.2019 

& 30.03.2019 issued by HPCL.  

 

6.  Annexure-6 A copy of letter dated 01.04.2023 issued by office of District Magistrate, 

Bulandsehar.  

 

7.  Annexure-7 A copy of Consent to Establish for new unit dated 23.10.2019 issued by 
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8.  Annexure-8 A copy of PESO certificate dated 06.04.2023 issued by HPCL.    

9.  Annexure-9 A copy of Fire Safety Certificate dated 12.12.2023 issued by Fire 

Department.  

 

10.  Annexure-10 A copy of Office Memorandum of CPCB dated 29.01.2021.  

11.  Annexure-11 A copy of report of Lekhpal.  

12.  Annexure-12 A copy of latest Judgement PIL No. 2368 of 2023.  

   

 
Filed by Adv. Rajkumar 

On behalf of Central Pollution Control Board 

 

Place: Delhi 

Dated:19.12.2024 
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Item No. 01 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

[

Original Application No. 1139/2024

Jagveer Singh Applicant

Versus

State of UP Respondent

Date of hearing: 19.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

ORDER

1. Letter petition dated 06.02.2024 of Jagveer s/o Sonpal r/o Village

Ahmadbaj, PS Pahasu, District Bulandshahr has been registered as

Original Application (hereinafter referred to as ‘OA’) under Section 14 and

15 of National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT

Act, 2010’) in exercise of suo-moto jurisdiction in view of law laid down by

Supreme Court in “Municipal Corporation of Greater Mumbai vs. Ankita

Sinha & Ors.” reported in 2021 SCC Online SC 897.

2. Complainant has said that petrol pump is being established at

Khasra No. 923, Pahasu town in violation of siting criteria laid down by

Central Pollution Control Board (hereinafter referred to as ‘‘CPCB”) in as

much as there is a cremation ground just at 50 mtrs. from the site, Kali

river at 75 mtrs., three hospitals at 20 mtrs. and even residential

area/abadi about 100 mtrs.

3. In our view, before taking any further action in the matter, we find it

appropriate to verify the facts and for this purpose, we constitute a joint

Annexure-I
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Committee comprising District Magistrate, Bulandshahr; Uttar Pradesh

Pollution Control Board (hereinafter referred to as ‘‘UPPCB”) and CPCB.

4. CPCB shall be the nodal agency for coordination and compliance.

5. The above Committee shall visit the site, collect relevant information,

interact with complainant as well as Project Proponent and other

stakeholders and submit a factual report within one month.

6. List on 20.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 19, 2024
Original Application No. 1139/2024
SN
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